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outside.  This practice has ban In 
force since 1948, with the exception <>t 
the summer of 196S.  In prescribing 
these hours Government have taken 
all factors into account.

Office Hours in Air Headquarters

58*4. Shri R. R. Singh Deo: Will 
the Minister of Defence be pleased 
to state:

(a) whether it is a fact that at the 
Air  Headquarters,  office hours for 
service  personnel end at 130 pm. 
whereas for civilians working there it 
goes up‘o 200 pm; and

(b) if so, the reason for such dis­
crimination among the various cate­
gories of staff’

The Minister of State in the Minis­
try of Defenre (Shri B. R. Bhagat):
(a) Dunne the months of May, June 
and July, the office hours at the Air 
Headquaiters for  Service personnel 
are from 7 30 am to 130 pm (six 
days a week) and those for civilian 
personnel ai e from 7 30 a m to 2 00 
pm  (six days a week)

(b)  The hours of work of civilian 
personnel (who are entitled to over­
time) at Armed Forces Headquarters 
including Air Headquarters generally 
conform to the quantum of hours of 
work prescribed for civilian employees 
at Headquarteis of Government of 
India.

The quantum of hours of work pres­
cribed for Service personnel is some­
what less as Service personnel have 
to devote considerable time to physi­
cal exercise, training, etc, in order 
to maintain their efficiency as mem­
bers of fighting  Services.  Service 
personnel are not entitled to over­
time.

Officers and Airmen la Air 
Headquarters

5825.  Start R. R. Singh Dm:  Will 
the Minister of Defence be pleased to 
state:

(a)  whether it is a fact that of th« 
total staff working in Air Head­

quarters, Officers and Airmen account 
for 20 per cent and the rest 80 per 
cent are civilians;

(b) whether it is alto a fact that 
officers and Airmen working in Air 
Headquarters are provided with free 
Government transport, whereas the 
civilian staff are  deprived of this 
facility;

(c) it so, whether Government pro­
pose to provide such facility to the 
civilian staff also; and

(d) if not, the reasons therefor?

The  Minister  of  Defence  (Shri
Swaran Singh): (a)  Only in the 
clerical c.idrc, 20 per cent of the posts 
are es'ablished for Airmen and the 
lcmaimnf! 80 pei cent for Civilians. 
No such ratio has been laid down in 
the ease of o*hcr categories of posts, 
wh ch are sanc'ioned nn “as required” 
basis

(b) Free Government transpot t is 
provided on'v to Airmen living m Air 
Force < amps  and  this  facility  it 
adm ssible only between the place of 
then stay and the place of their du*y.

(c) aril (d) No Su  According to 
the terms and cond'tions of scrvice. 
Civilians are not entitled to free use 
of Government transport

Strike Notice by Dinapore Cantt.
Board Workers’ Union

5826. Shri Chittaranjan Roy:  Will 
the Minister of Defence be pleased to 
state:

(a) whether a strike notice has been 
served by the Dinapore Cantonment 
Board Workers’ Union,

(b) if so, the reasons thereof; and

(c) the steps taken by Government 
to avert the strike?

The Minister ef State in the MM*- 
try of Defence (Shri B. R. Bhagat):
(a) A notice intimating intention to 
go on strike from 15th May, 1967 was 
served. The strike however did not 
take place.

(b)  The  following  www  fh» 
demands:

(i)  grant of enhanced Dearness- 
Allowance of Bs. TJ0 wife
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retrospective effect from 1st 
April, 1964; and

(11) (rant of enhanced Dearness 
Allowance of Rs. 10.00 with 
retrospective effect from 1st 
January, 1967.

(c)  Does not arise in view of (a) 
above.  However, on the broad ana­
logy of the orders issued by  State 
Government in  respect of its  em­
ployees, Government have decided to 
(rant increases  m emoluments  as 
under:

(i) New cost of living allowance 
with effect from 1st Apnl, 
1964 at Rs. 7.50 p.m with mar­
ginal  adjustments  up  to 
Rs 102 SO and Rs. 5 00 p.m. 
to those drawing pay exceed­
ing Ks. 102 50 but not exceed­
ing Rs. 300.00 with marginal 
adjustment up to Rs 305 00. 
Simultaneously the flat in­
crease of R-:. 5 00 granted 
with eltect  from 1st April, 
1962  has  br'-i  withdrawn 
from 1st Apn'. 1964.

(ii) Ad hoc inirease in the cost 
of living allowance at a flat 
rate of Rs. 10.00 p.m. with 
effect from 1st January, 1967 
to those receiving pay upto 
Rs. 600 00  and  marginal 
adjustments in ease of those 
drawing basic pay between 
Rs. 000 00 and Rs. 609.00 p.m.

Television Station in Gujarat

5827.  Shri Tashpal Singh:
Shri S, C. Samanta:

Will the Minister of Information and 
Broadcasting be pleased to state:

(a) whether  Government  have 
decided to set up a Television Station 
very soon in the State of Gujarat;

(b) if 10, Its exact location; and
(c) when it will be established?

*he Minister  ef Information and 
WrwedeâlH «W *. E. Shah): (a)
*0 (e). The question of development

of Television in the country includ­
ing a Station for Gujarat is under 
consideration.
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